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3 of the Essential Commodities Act 1955.

[Placed in Library, See No. LT—1326/71]

NOTIFICATIONS OF MINISTRY OF
FOREIGN TRADE

SHRI A.C. GEORGE: Sir, I also beg
to lay on the Table a copy (in English and
Hindi) of each of the following Notifications
of the Ministry of Foreign Trade, under
sub-section (3) of section 17 of the Export
(Quality Control aad Inspection) Act, 1963 :

(i) (Notification S.0. Nu. 5369, dated
the 7th December, 1971, publishing
the Export of Frozen Lobster Tails
(Inspection) Rules, 1971.

(ii) Notification S.O0 No, 5372, dated
the 8th December, 1971, publish-
ing the Export of Jute Products
{ Quality Control and Iaspection )
Amendment Rules, 1971,

[Placed in Library. See No. LT—1325/71
for (i) and (i) ]

—— —

MESSAGES FROM THE LOK SABHA

1. THE INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL, 1971

1. THE DELHI ROAD TRANSPORT LAws
(AMENDMENT) BILL, 1971

SECRETARY : Sir, I have to report te
the House the following messages received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha ;

I

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha,
I am directed to enclose herewith the
Industries (Development and Regulation)
Amendment Bul, 1971, as passed by Lok
Sabha at its sitting held on the 16th
December, 1971.

Il

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
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and Conduct of Business in Lok Sabha,
I am directed to enclose herewith the Delhi
Road Transport Laws (Amendment) Bill,
1971, as passed by Lok Sabha at its sitt-
ing held on the 17th December, 1971.”"

Sir, I lay a copy of each of the Bills on
the Table.

THE SECUNDERABAD AND AURANGA
BAD CANTONMENTS HOUSE
RENT CONTROL LAW (REPEAL)
BILL, 1971— Introduced

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS/

wTE-F1E  WATE W IUES (SHRI
F. H. MOHSIN) : Sir, on behalf of Shri
Jagjivan Ram, [ beg to move for leave to
introduce a Bill to provide for the repeal of
the Secunderabad and Aurangabad Canton-
ments House Rent Control Law, 1949,

The question was put and the motion
was adopted.

SHRI F. H. MOHSIN : Sir, I
the Bill,

introduce

THE COMMISSIONS OF INQUIRY
(AMENDMENT) BILL, 1971—Contd.

MR. CHAIRMAN : Mr.
Gupta.

Bhupesh

SHRI BHUPESH GUPTA (West Bengal)
Sir, I had not concluded my speech that
day when the House adjourned. . .

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Sir, before Mr. Bhupesh Gupta speaks,
may I know one thing? Now that the war is
over, shall we not meet in the normal hours
now? The business is so much. From 10
o'clock to1 o’clock is too short a time, I
think, May we resume our normal working
time?
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MR. CHAIRMAN: It
more days

1s only two

SHRI BHUPESH GUPTA : Three days
more. Then I would make one request
The black-out has been Iifted The black-
out m the House also should be Ufted The
zero~hour should not be a black-out hour.

MR CHAIRMAN - We shall see,

SHRI MAHAVIR TYAGI . The busi-
ness 1s so much.

SHRI BHUPESH GUPTA : I support
you But now it may be a little difficult But
I say that the black-out in the House should
also be lifted.

MR CHAIRMAN : Mr. Bhupesh
Gupta, you want to complete your speech ?

SHRI BHUPELSH GUPTA: 1 must
observe the formality Sir, I reserve some
of my suggestions to the Government for
the third reading, and I would not take any
more time at this stage Therefore, [
conclude my speech at this first reading
stage.

THE DEPUTY MINISTER IN THE
MINSTRY OF HOME  AFFAIRS/

qE-Fd  wEWwd H SqEst (SHRI
FH MOHSIN) 8&ir, I have looked mto

the speeches made by various Members of
the Hoase on this Bl and I am very
much thankful to them for the usefu] sugges-
tions that they have made

In the course of the debate mnay Mem-
bers made various pomts The first speaker,
Mr. NR Muniswamy, Said dunng the
course of his speech that exccutive Govern-
ment’s decision to appomt a commission
of 1nquiry should be ratified by the
legislature concerned and a stmular ratfica-
tion should be necessary for  executive
Governments deciston to  discontinue the
life of a commussion before 1t has submutted
its report Mr Muniswamy’s point was that
the Government should not appoint the
commission 1n an arbitrary manner and the
work of the commission also should not be
discontinued 1n an  arbitrary manner
Certarnly there 1s a point in what he says
But it 1s hardly proper to require ratification
of executive decisions by the legislature 1o
these matters There 1s already a safeguard
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mentioned 1n this Bill. Section 3 of the
parent Act cnables the executive Government
to appomt a commssion of inquiry
either on its own or on the passing of a
resolution to the effect by the legisiature.
But if the commission 1s appomted on a
resolution of the legislature, then 1t would
require the approval of the legislature to
end the commission  So that safeguard has
already been provided. The next pont
that Mr, Mathur and Mr Lokanath Misra
made was that the commission of 1nquiry
once appointed should be allowed to comp-
lete its work and its life should not be
disconttnued at all. There may be some
exigencies litke the Emergency wherein the
Government may consider that the confinu-
ance of a commussion of inquiry may not do
good  So discretion should be vested with
the Government, 1f it find 1t necessary, to
end comnussion’s work, So that discretion,
1t 18 better, remains with the Government,
So there 1s safeguard against this possible
impropriety 1n such cases that a commission
appointed on the basts of a resolution of
the basis of a resolution of the legislature
should not be discontinued without the
approval of the legislature This safeguard
already there  Another pomnt made by
Mr Jagdish Mathur 1s that there commenda-
tion of the Chief Justices Conference should
be accepted fully and not in principle My
senior colleague, Mr. Mirdha has already
dealt with this question during his openiag
speech before moving for consideration,
Since there 1s nothing like an appeal against
the deciston of a commussion of nquiry,
appeal 1s not provided for in this Bill So
1t would not be proper for the Government
to be bo nd always about the acceptance of
the comnusston’s findings. Supposing there
1s an error of judgment  After all for High
Courts,for District Courts, there i1s an appgal
provided But there 13 no appeal provided in
the Commsisions of Inquiry Act on the find-
ings of the commission, So that power, 1t 18
better, vests with the Government,
to accept oOr not to accept on 1ts own
merits Hence I do not find Mr.
Mathur’s suggestion acceptable  Mr,
Lokanath Mi1sra made a point that the reco-
mmendations of the Law commission should
have been accepted n toto He may be
aware that we have accepted many of the
recommendations of the Law Commission
and only 1n two or three cases we could not
accept the Law Commission’s report as it
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[Shri F H Mohsin]

has already been mentioned by Mr. Mirdha,
and 1 need not to go 1n to that agam—as to
which recommendations were accepted and
which recommendations were not accepted.
Mr. Lokanath Misra also made another
point that only serving judges should be
appomnted as members of the nquiry, 1
do not find any poimt 1n that,

The work 1n the courts 1s already heavy
and the sitting Judges do not find suffici-
ent time to dispose of even court cases So
if serving Judges are put on the commission
the work 1n the courts will certainly suffer
Therefore, 1t 18 not necessary to say that
serving Judges alone should do the commi-
sston work, Retired Judges also will be
considered. There should not be any strict
rule to the effect that only serving Judges
should be considered for this purpose

Shri Balachandra Menon made the point
that vacancy 1n the Commission of Inquiry
consisting of more than one member should
be filled after consulting the other members
of the Commission I do not think 1t1s a
good suggestion. It 1s necessary that the
power of appointment should always wvest
with government because if a vacancy 1s
filled up by taking the opinion of the other
members, the person affected may feol
aggreived because one member may have
one view with which otliers may not agree
This may not work properly and 1t may
affect adversely the person agatnst whom
mquiry 1s nsittuted and therefore 1 find
myself unable to accept the suggestion

Shri Chandrasekharan said that the
executive government must take action on the
report of the Commission of [nquiey I
certainly agree that followup action must be
taken He also made the puint that Mint-
sterts and legislators who are found by the
Commission of Inquiry to have 1ndulged 1n
corrupt practices should be disqualified from
seeking election to the legislature  Already
there 18 a provision 1n the lokpal and Lok
Ayukta Bill for punishing corrupt Ministers
and legislatorss, A provision Iike that may
not be proper 1n this Bill because elections
are governed by the Representation of
the People Act My friend may make th;s
suggeStion when that Bill comes up or may
move an amendment to that Bill, | certatnly
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do not think it proper to introduce any provi
ston like that in the present Bill,

Shr1 Rajnarain made a suggestion that
educational nstitutions should also be
15 brought within the ambit of the
Commussion of Inquiry Certainly there
no bar to bring 1n educational 1nstitutions
wrhin the purview of the Inquiry, They
are not excluded and can be nquired mto.

Shri Sanyal made the point that Party
leaders should be consulted by the executive
government before exercising the power of
appointhing the Commuission of Inquiry [
do not think that will be proper because

there will be differences of opinion The
Commission of laquiry 1s nstituted in a
matter of public i1mportance aganst any

person If we go on consulting Party
leaders, I do not think we can reach any
agreement

Shri Rajnarain made anothers poiat that
this 1s used against other Party people only
For his information, I might state that
even agamnst a person like Shri kairon, who
was a prominent member of our party,
Commission of Inquiry was instytuted [
may give another instance A Commussion
of Inquiry was nstituted agarost Shr1 Bakshg
Ghulam Mohamad. we do not make any
distinction between Party and  Party
Commussion of Inquiry has to be instituted
against any person if there are serious
allegations against him and 1If they are of
public importance we do not falter or
make any distinction I appeal to the hon
Members not to make this a party 1ssue
If the matter 18 of public importance and if
there are serious allegations against anybody,
we will nstitute an inquiry against him

If we do feel that an inquiry 1s to be
instituted, we do not hesitate to do so

SHRI SHYAM LAL YADAY (Uttar
Pradesh) : Sir, [ want a point to be expla-
ned. In the case of Shri Mohan Lal
Sukhadia of Rajasthan, all the parties sub-
mitted a memorandum to the President and
a prima facie case was also made out Why
no mquiry was instituted ?

SHRI F H MOHSIN  Perhaps in the
opuuon of the Government 2 pjima facie
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case has not been made out,
am not aware of that case.

Any way, 1

SHRI SHYAM LAL YADAV : Any
way, please look into it,

SHRI F. H. MOHSIN : Yes, we will
look into that. When the Commission has
not been institued, it means that the Govern-
ment must have considered it,

SHRI SHYAM LAL YADAYV :
how can you say that you are fair ?

Then,

SHRI F. H. MOHSIN : In every case
where an allegation i3 made it is not nece-
ssary for the Government to institute an
inqury and if we follow that procedurs, I do
not think that we will restrict ourselves to a
few inquiries, but there may be thousands of
inquiries. So, the discretion of the Govern-
ment is always there and it has to be used
in a very impartial manner. I have to ad-
mijt that in this particular cass I am not aware
of any such thing and I can’t say anything.
Perhaps it may be that the Government
might not have found sufficient reasous to
ingtitute an inquiry, Sir, these are the points
made by the hon, Members.

SHRI SASANKASEKHAR SANYAL
(West Bengal) :  Sir, may I put one ques-
tion ? Both mysell and Shri Shyam Lal
Yadav made out a point that instead of con-
fining the appointment to judges only, emi-
nent lawyers and jurists also should be asked
to tak~ up appointments in such Commi-
ssions, What is his reply ?

SHRI F, H. MOHSIN : Sir, that is
a good suggestion. But, you have made
out a point and I have replied to that, Sir,
he has said...What is his name ? Yes, Mr.
Sanyal. Sir, his point was that serving
judges should not be appointed. He said
that the serving judges should not be appoin-
ted. That is what he said. As members
of the Commission, eminent jurists who have
no political affiliations should be appointed
in the Commissions of Inquiry. Sir, that
shows the distrust in the serving judges.
When serving judges con give impartial
judgements, I do not see any reason why
serving judges shouid not be appointed. We
have confidence in them and they are expec-
ted to give impartial judgements and they
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are doing it. Of course, if there are erro-
neous judgements, they can always go to
the higher Courts and in the case of the
Commissions of Inquiry the Goverument can
review those cases, can review the report of
the Commission and come to a conclusion.
When people have trust in those judgements
and the impartiality of the judges, I do not
sce any reason why serving judges should
not be appornied,

MR. CHAIRMAN ;
ded, Mr. Minster ?

Have you conclu-

SHRI BHUPESH GUPTA : Sir, what
about my point ?
SHRI F. 1. MOHSIN : What is it ?

MR. CHAIRMAN :
Mr, Bhupesh Gupta,

Please sit down,

SHR!I BHUPESH GUPTA : Sir, I
brought to his notice certain allegations about
the manner in which certain agencies are
persecuting som: soctal organisations,

MR. CHAIRMAN : All right, He has
aiready replied.
SHRI BHUPESH GUPTA: What

about those points, Sir ?
MR. CHAIRMAN : He has already
replied. Please sit down.
SHRI F.H. MOHSIN : 1 could not
hear what he said.

SHRI BHUPESH GUPTA : Sir, when
the proceedings had been with the Minister
for two days, evidently they have not bc.en
read. I spoke unearly for 25 minutes preci-
sely to bring home this point.

(Interruptions)

MR. CHAIRMAN : He has replied to

all the points.

SHRI BHUPHESH GUPTA : T mentioned
about the persection of certain social organi-
sations like the National Federation of Indian

Women,
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MR. CHAIRMAN : Please sit down,
Mr, Gupta. No point should be raised
after the Minister has replied.

SHRI BHUPESH GUPTA : I am enti-
tled to a reply as a matter of right.

MR. CHAIRMAN: No, Mr. Gupta,
this shouting will not do. He has replied
and there is no question which can be raised
after the reply,

SHRI BHUPESH GUPTA : No, Sir,
it is my privilege. Then, what is the debate
for ? When we speak a Members of Parlia-
ment we are entitled to a reply.

(Inferruptions)

MR. CHAIRMAN :
to mould his reply also.

1t is his privilege

SHRI BHUPESH GUPTA : 1 cannot
understand why you cannot reprimand the
Government instead of asking me o sit
down,

(Interriptions)

MR. CHAIRMAN : You cannot under-
stand that, Please sit down.

SHRI BHUPESH GUPTA : 1 say, Sir,

it is my privilege...(Interrtiptions). It is a
matter of right for me.
MR. CHAIRMAN : No, please,

SHRI BHUPESH GUPTA : Why should
they not reply ?

MR. CHAIRMAN: He has the right
to gould his reply in any manner he likes,

SHRI BHUPESH GUPTA : And have
I no right to ask him ... (Jaterruptions).
Now, Sir this is cowardice, utter cowardice,
on the part of the Governmeat. Now you say
this. You give your protection. Your protective
wings should be better placed...

MR, CHAIRMAN : The question is...

SHRI BHUPESH GUPTA : No reply
tous ? What is the debate for? (In-
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terruptions). 1 charged the Government
for using the CBI for persecuting people.

SHRI F. H. MOHSIN : I think you
made some complaint abut the dishonesty
of some officers in the Ministry of Ilndus-
trial Development.

SHRI BHUPESH GUPTA I made
many points. He has not read anything.
What can [ do ? (Interruptions). 1 said
so many things. But you have not read.
You had a holiday, a good holiday. You
had a good time...

SHRI F.H. MOHSIN : You mentioned
semthing about Nava Bharat Eaterprises ?

SHRI BHUPESH GUPTA : Yes. I
also raised so many other poiants. Now he
has got it.

SHRI F.H, MOHSIN : Sir, about Nava
Bharat Enterprises...

SHRI BHUPESH GUPTA: Sir, you ask
him to sit down...

SHRI1 F.H. MOHSIN : I have just got
this note. 1 was neot present during the
discussion. Otherwise, I would havs mention-
ed this,

MR. CHAIRMAN : You may conclude
now,

SHRI SHYAM LAL YADAV : Sir,
on a point of explanation. Sir, in the case
of the Punjab Ministers, on the complaint
of a single person they iuostituted an inquiry.
But in the case of Haryana Chief Minister,
though 36 persons made the camplaint, they
did not institute an inguiry. Again and
again, he is claiming that they are fair and
impartial. But they have been politically
motivated, That is the question which
should be replied. He says that they have
been fair, impartial and judicious,

MR. CHAIRMAN . Please sit down
now.

SHRI F.H. MOHSIN : It does not de-
pend upon the number of persons who sub-
mit a memorandum...(J nterriptions). Some
point was made about 36 members. ] 3zl
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ways maintain that 1t 1s not the number that
counts It is the matter that counts (Infe-
rripfion) Please bear with me a litle, Some-
times 1t 1s sufficient to 1nstitute an mquiry
even on one single member’s complant,
provided a pruna facte case 1> made out
But even if a thousand members make a
complaint and no case 1s made out, I think
the Coveroment canoot instituteé an 1nquiry,
So 1t does not always depend upon the num-
ber; it depends on the case made out.

MR. CHAIRMAN : Now you reply to
Mr Bhupesh Gupta,

SHRI F. H. MOHSIN : Sir, as per my
informution, the house search of Shri Seth
was conducted after obtaining the warrants

[ 20 DEC. 1171 ]

from the court, on 22871 In course of
search a private dairy of Shri Seth was poti-
ced 1n which names of a number of firms were
mentioned. The abbreviation of word ‘ad-
vertisement’ was noted against these names,
The Investigaling officer pursued this pont
further and received 1nformation that this
entry 1 the diary related to certain adver-
tisements obtained from these firms by Shri
Seth by using his offictal influence for a
brochure brought out by the National Fede-
ratiop of Indran women, of which Shrimau
Ruta Seth, wife of Shri Seth, was the Trea-
surer. To further vernify this matter the

Investigating officer, ZShrl Teyinder Singh
1ssued a notice on 209 1971 undar section
94 Cr P C to the Manager, Nava Bhurat
Enlerprises (Pryvate) Ltd, to produce all
correspoadsnce  relating to adverusement
sca. 1o Nt o1l Fedsratioa of Iadia wo -
men during 1971.

So no investigations are being conducted
agamnst M/s Nava Bharat Enterprises (Pvt)
Ltd .([nres-uption). Only some relevant
records were required to be produced which
were produced by the Accountant of the firm
oa 23,97! and four documents 1ncluding a
letter dated 5 4 71 of National Federation of
Iadian Women, bearing signature of Smt Rita
Seth, were taken by the Investigating oficer
under proper receipt for 1nvestigation par-
poses,

Sir, the investigation bemng conducted
was 1n accordance with law and 1n course
of purswit of clues obtaiged m a search
conducted under the authority of a search
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warrant. But there has never been any
pressure from any quarter 1n the investiga-
tion of this case. The investigation 15 comp-
lete except for the examination of Shri
Seth who has not been co-operating by giv-
1ng a statement.

SHRI BHUPESH GUPTA : On a point
of order I charge the hon. Miaister of
deilberately mislcading

MR, CHAIRMAN : Now, Mr Bhupesh
Gupta,

SHRI BHUPLSH GUPTA Sir, you s2s
the proceedings 1 said the Nav Bharat
Enterprise’s owner, Mr Sandhu had writtea
a fetter I read it out Mr Sandhu has
been known to *he General Secretary of the
Federation of Indian Women for the last
30 years

MR CHAIRMAN ‘1 am not going into
the meruts of the question.

SHRI BHUPESH GUPTA : For the
last 30 years he has been known to us.

MR CHAIRMAN : Please
now. There 1s no point of order.

sit down

SHRI BHUPLCSH GUPTA : This 18 a
very worng way ot answering, I read out the
letter.

MR CHAIRMAN : You have read out
the letter 1tself.

SHRI BHUPLZSH GUPTA .. written by
Vimla Farooqi, General Secretary of the
Indian Na ronal 1 Jderation of Wonen who
was known to thcz Nav Bharat Enterprise
for the last 20 years b

MR CHAIRMAN : There 1s no pomt
of order.

SHRI BHUPEH GUPTA : Nobody needs
to influence anybody.

MR CHAIRMAN
now.

Please sit down

SHRI BHUPESH GUPTA : The Sandhu
Organisation has given an advertisement
to our paper also.
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MR. CHAIRMAN : 1 have asked you
to sit down now.

SHRI BHUPESH GUPTA : Does it
mean somebody is influencing it ? The hon.
Minister has misled the House delibera-
telv. The Nav Bharat Enterprise iy an
organisation of a private individual,

MR. CHAIRMAN : Now Mr. Bhupesh
Gupta, you have to sit down.

SHRI BHUPESH GUPTA : Why ?

MR, CHAIRMAN : Because he has
replied. You may not be satisfied with
the reply but that is no point of order.

SHRI BHURESH GUPTA : My conten-
tion is that the investigation is made by some
office r interested...

MR, CHAIRMAN : Whatever your co-
tention may be, there is no point of order,

SHRI BHUPESH GUPTA : This is the
point of order.

MR, CHAIRMAN :
now.

Please sit down

SHRI BHUPESH GUPTA : Isay itis a
lie; I say it is a damn lie; damn lie being
uttered here. 1 shall bring the paper to

you.

MR. CHAIRMAN : No, please sit
down.

SHR! BHUPESH GUPTA : The Nav

Bharat concetn is run by people who
are associated with the progressive move-
ment for the last forty years known to the
organisers for the last 40 years.Do you think
an official certificate is nceded to get
an advertisement ?

MR. CHAIRMAN : I have overruled
that pont of order. Mr, Bhupesh Gupta,
you have to sit down now.

SHRI BHUPESH GUPTA : Some offi-
cers exercise  their infiuence, It is in
their...
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MR. CHAIRMAN : Mr,
Gupta, please sit down now,

Bhupesh

SHRI BHUPESH GUPTA : I shall tell
you. I know it is something because they
want to secure for some people...

MR. CHAIRMAN : There is no point
of arder. Please sit down,

SHRI BHUPESH GUPTA :
they want to...

Because

MR. CHATRMAN : Nothing will be
recorded now.

SHRI BHUPESH GUPTA : (Cominued
to speak)

MR. CHAIRMAN : You are taking up
the time of the House unnecessarily. I
have ruled you out of order. There is no
point of order. Kindly sit down.

SHRI BHUPESH GUPTA ¢ (Continued
to speak)

MR. CHAIRMAN : Now I cannot
decide on merits whether he is misleading
or not.

SHRI BHUPESH GUPTA:
nued 1o speak)

(Conti-
MR. CHAIRMAN : No, I am not pro-
tecting bim,

SHRI BHUPESH GUPTA : (Contintted
to speak)

SHR]I BABUBHAI M. CHINAI (Maha-
rashtra) : Sir, on a poiat of order,

MR. CHAIRMAN
point of order?

What is your

SHRI BABUBHAI M. CHINAI: My
point of order is this. In spite of your
ruling, Mr. Bhupesh Gupta is on his
legs and is shouting at your ruling. Is
it in order for Mr, Bhupesh Gupta to shout
in the House ? Sir, 1 would lLike to submit
to you that every Member is bound to obey
your order and ruling and this is not the

dx
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way the House and the Chair should be

treated.

MR CHAIRMAN . Yes. The
tiomis 3

ques-

“That the Bill to amend the Commi-
ssions of Inquiry Act, 1952, as passed by
the Lok Sabha, be taken into consider-
ation,”’

The motion was adopted.

MR CHAIRMAN We shail now take
up clause by clause consmderation of the
Bill,

Clauses 2 to 11 were added to the Bill

Clauses 12 to 15 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bull

SHRI F H MOHSIN * Sir, I move:

““That the Bill be passed”’

The gUestion was proposed.

SHRI BHUPESH GUPTA * Sir, I1did
not deliberately speak at that time because
I thought 1t was no use speaking and taking
the time of the House, Now I have to make
some suggestions with regard to the better
working of the Commissions of Inquiry

MR CHAIRMAN , I may inform the
House and the House already knows 1t that
we have already taken two days on this matter
and this 18 the third reading  of the Bill 1
request the hon Members not to press

their nght to make speeches and be very
brief,

SHRI BHUPESH GUPTA . It will take
1ts course now Anyway you will have your
business passed today

Before I make some suggestions, I wish to
tell the House something and which has
emanated out of the reply given by the hon
Minister I would be very brief, The Govern-
ment should have been very careful in hand-
Ling such matters of enqury, The hon,
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Minister said that nothing was found in the
diary of the officer whose wife happens to be
the Treasurer of the Indian National Federa-
tion of women On the basis of that, Sir, the
advertisers of the publication of the Indian
National Federation of women  were
approached by the CBI and asked to appear
before them  Is 1t the right thing to do so?
Sir, as far as the Nav Bharat Enterprise 18
concerned, this 18 an organisation run by the
people, many of whom have been associated
with the left movement for a long time Mr.
Sandhu, one of the main organisers of the
Nav Bharat Enterprise has been associated
with our activity for tho last 14 years or so
In fact, :f I may tell the hon Minister,
when we started our carcer 1n the Parha-
ment  some 20 years ago, he was work-
ing with us 1n the Parliamentary office
also  This s the gentleman who 1s
the chief organiser of the Nav Bharat
Enterprise and 18 the friend of organisers of
the Vimla Bharat and the womens Federa-
tion  He has been the friend of Smt

Aruna Asaf Ali and others for the last 25
to 30 years Do you think, Sir, that such a
man would require the recommendation of
an ICS officer to give an advertisement to
an organisation with which Smt Aruna
Asaf Al and all thess people are connected?
Do you think I would require the influence
of an IAS officer to give an advertisement
to any Communist paper or to the pr3re-
sstve journals with whom I am associt.d?
Suppose, you bring out a journal, you
approach me for an advertisement, Sir, do
you think ut should require the influence of
an IAS officer for me to give an advertise-
ment? On the contrary, [ shall consider
1t an honour to comply with your request
because after all you will always be serviog
tbe noble cause

MR. CHAIRMAN
suggestions

. You make your

SHRI BHUPESH GUPTA : I tell you
that this officer 1s being persecuted because
he did not support the extension being given
to Mohan Goldwater and others Some off)-
cers 1a the Ministry had been at him and
somehow or the o.her he has to be black-
balled, persecuted and thts 1s what 1s gomng
on We are not concerned with the official
I am concerned with our orgamsation. I
hope the Minister will not give such replies
It has been brought to my notice that his
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house was visited by th: CBI, for what I do
not know What has been found out ? He
opposed the extension of a licence to Mohan
Goldwater and the others wanted exten-

sion to be given Mr. Chaudhury agreed with |

the officer whose wife 13 supposed to be the
Treasurer of the Federation of Indian Wo-
men He 1s persecuted, not those who reco-
mmended the licence to Mohan Breweries
which had violated the Essential Commodt-
ties Aot and acted 1illegally Finally Mohan
Brewenies was denied licence by Mr Moi-
nul Haque Chaudhury for an 1llegal expan-
sion on the recommendation of the officers
like Mr Seth but the same Mbhan Brewe-
ries started the Mohan Goldwater 1n Luck-
now and got a licence when a case was pen

ding 1n connection with Mohan Breweries
This scandal should be nvestigated Today
I find Mohan s giving advertisements to
the papers You should not allew such pais-
statements to be made Honest officials
should he protected The CBI 1s used by
dishonest officials who run down Indira
Gandhi 1n the Ministry and persecute officials
who stand by the progressive polieies of the
Government I am surprised that the Govern-
ment 18 not taking any acion agains* those
officials are taking action against
others and also the organisations with whom
their wife and children may be associated
It 18 a shame and dishonour on their part
I hope Mr Chandra Shekhar and others
will save the country from this kind of
witch-hunting from corrupt officials Who
does not know J P Singh who was 1n the
Industry Ministry who ran down Indira
Gandhi and thar he has been shifted to Aus-
tria Therefore I protest against rhis Finally,
if you had allowed me 1t wruld huve been
betier but now you will have to listen to
me in the Chambers It 18 good that the
Gavernment 15 having the power today bui
the power should not be misused It will be
worth%hile to discuss the aspects of the
working of this law and I would ask the
Government to see that this Commisstons
of Inquiry Act and powers are properly used

In this connection I would refer to th~ Pipe-
lines Inquriry Commission  which bas
acquired vast dimensions It 1s probing 1to
the conduct of some 7 or 8 ICS and several
others It 13 probing into the roles of gigantic
foreign contractors One of them being the
Bechtel Corporation of America which mat-
ter came under severe criticism 1n the Par-
lnament and Paarhamentary Committee.

SABHA ]
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You see the 66th Report on the IOC pipe-
line Any enquiry under this Act can be
meaningful only when the Commission uses
the powers which this Bill seeks to give pro-
perly I hope the Pipeline Commission 18
going to be the same At one stage, months
ago both the Petroleum Minstry and the IOC
oppnsed the appointment of investigators,
The Minister should know about 1t
BEven the Commission on the Bharat Sevak
Samaj has half a dozen 1nvestigators I
ask the Government of India to keep a
watch on the Pipeline Commussion enquiry’s
progress.

In the ganga water pollusion Enquiry
Commission relating to water pollu-
sion caused by the effluence from the
rofineries at  Paraumi the four-Member
Commission headed by a High Court Judge
was appointed and that enquiry 1s going
on It did not 1nvolve any ICS officers Three
Members of this Commission were technical
experts In the pipel.ae Enquiry, the terms
before 1t cover a broad spectrum---highly
technical matters like design capacity of
the pipeline, hydraulics, subsidence and
fire in coalmines through which the pipe-
line passes etc  Surprisingly enough, not a
single technical expert 1s thore in the
Commussion as Member Therefore in such
matters [ think the hon Minister will agree
that techntcal experts should be put on the
Commuission Both the Gauhati siiguri and
the Haldia Barauni-kanpur pipelines are
admittedly defence-oriented projects They
are life-lines to the nation, both in war as
n peace, but more so during war Both
pipshines ware sanctioned as top priority
defence project 1n the wake of the Chiness
attack 1n 1967, Pipelines have been found
to be defective, below the capacity desired
by the Union cabinet and suffering from
other maladies

MR CHAIRMAN . Waat are you reai-
ng ?

SHRI BHUPLSH GUPTA I am finish-
ing, Sir

MR CHAIRMAN., You are faster tham
the written script.

SHRI BHUPESH GUPTA One of the
foreign contractors admitted their fault but
only.
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At gigr fag werd  (voredm):
TG FT & A Q0 & A ) <@
ST =fgd

MR CHAIRMAN: Mr, Bhupesh Gupta,
kindly listen to me . . .

SHRI BHUPESH GUPTA- The Parlia-
mentary Committee which looked 1nto all
this recommended 1mmediate departmental
action.

MR. CHAIRMAN : Now, Mr. Bhupesh
Gupta, you are going on reading from
that Document ; this ;s not night,

SHRI BHUPESH GUPTA : 1 say that
the Government i1s not working the Commi-
ssions properly and [ am citing the example
of the Pipeline Inquiry Commission,

SHRI SUNDAR SINGH BHANDARI :
Let him go through the pipeline,

Mr. CHAIRMAN : Mr Bhupesh
Gupta, you are taking too much time of the
House,

SHRI BHUPESH GUPTA Even
Americans do not stop the aid which 1s
in the pipeline ; why are yau stopping me ?

MR, CHAIRMAN : That 1s enough now.

SHRI BHUPESH GUPTA : Serious
allegations on oath , . .

MR. CHAIRMAN : This I won’t
allow.

SHRI BHUPESH GUPTA : Why

should you not allow me ? All right ; I am
making a speech. Let this thing go I
say this Government 1s incapable of 1mple-
menting the law that we are passing today.
And if the Government 18 incapable of 1m-
plementing the law then it 1s my duty to
warn the Govergment before I support the
Bill that they should not behave 1n the man-
ner 1n which they have been behaving 1n the
case of the Pipeline Inquiry Commuission.
What they did is very senious, An ex-Cabi-
net Secretary and others were mnvolved 1n 1t,
Mr. Khera, IC S, Mr Nayak, L.CS., Mr.

Kashyap, 1.C.S,, Mr. Gopal Menon, 1.CS.
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Mr. Reyjwade T A S and Mr. Morar)i Desai
also were involved and therefore the inguiry
has been held 1n a particular manner. Should
we give powers to the Government so that
they can manipulate the inquiry 1n the
interests of some of the ICS offiuials, some
ex-Cabinet Secretary and other people who
are 1n high poutions and who are mndulging
in all these things ? [ want an assurance
from the Government that such things
will  not be done as has been
done 1 the case of the Pipeline
Inquiry  That 18 very very important. Do
I have the assurance ? Let them give the
assurance ! would not read anything be-
cause you do not Iike me to read out, The
pipeline enquiry has been a grave scandal
if 1 may say s0. What guarantee 1s there
that the officials would be properly selected
for appomtment in the Commuissions ? After
the parllament took this up the mamn cul-
prit, Mr. Nayak, managed to get somebody
appotnted to the Commission  What 1s  the
guarantee that such things would not be
done ?

DR. BHAI MAHAVIR (Belhi): I
would like to know if the Chair has surren-
dered to Mr Bhupesh Gupta or whether
there 1s any time limit, We would hke to
know how much time he 1s allowed.

MR, CHAIRMAN : Mr Bhuresh
Gupta has already spoken on the Bill and
I am asking him repeatedly not to take the
time of the House 1n this manner,

SHRI BHUPESH GUPTA :
such things arc being done, I want . . .

When

MR CHAIRMAN: Mr. Bhupesh Gupta
you have already spoken on this Bill at an
earlier stage  Now at this stage you know
very well as all other Members know that
the speeches have got to be brief, Only
some general remarks appropriate to this
stage are to be made But if you go on
like this, I do not know ; is u filibuster-
ing ?

SHRI BHUPESH GUPTA : I wanted
to be brief You do not like me to be
brief ; you seeri to like my lengthy
speeches

SHRI SUNDAR SINGH BHANDARI :
That 15 the correct statement.



23 Commissions of Inquiry

SHRI BHUPESH GUPTA : I had
noted down the points and 1 was reading
them. If you had allowed me to continue
reading the rest, you would have seen that
I was really brief because, when you
spoak ...

MR. CHAIRMAN : There are others
to speak.

SHRI BHUPESH GUPTA : They will
speak certainly and I would like them to
speak twico as much as I do.

MR. CHAIRMAN : No, no, you must
be reasonuble.  Please sit down now, Mr,
Bhupesh Gupta. You have made your points
and that is enough,

SHRI BHUPESH GUPTA : Now that
you have said this, I regret it. Whenever
we raise such things which are inconvenient
to the Government, something comes in the
way from the Chair. The moment we praise
the Government, we may do as much as we
like ; the Ganga water may flow uninter-
rupted. But the moment we criticise the
Governmont, bring their scandals to the
notice of the House and expose them aond
lay bare the hypocrisy of the ICS and other
officials who are indulging in all kinds of
corruption, you say I be sileat.

MR. CHAIRMAN : No, no.

SHRI BHUPESH GUPTA : If that is
the impression as if we have become parti-
sans of the Governmemt. we are nothing of
the kind,

MR. CHAIRMAN : Who says you
are partisans of the Government ?

SHRI BHUPESH GUPTA : On this
occasion it is the duty of every Member of
Parliament to expose the scandals of the
Government, and you should congratulate
us, Don’t you think on your behalfl we
have taken such interest...

MR. CHAIRMAN : 1 cannot congra-
tulate you unless you are brief,

SHRI BHUPESH GUPTA : ..aod
collected such material none of which can
be questioned by the Government ? Can
anyone be questioned by the Government ?
Therefore 1 say...

[ RAJYA SABHA ]
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MR. CHAIRMAN : You are abnormal
today. Please sit down now.

SHRI BHUPESH GUPTA ; I feel very
indignant about it because we are passing
this Bill. We shall be supporting it but we
know how things are being used. It is ono
thing to pass a law but another thing to
implement it. It is one thing to name a
committee but another thing ta constitute
it. It is one thing to order an inquiry but
it is another thing to see that it is properly
done. This is all.

MR. CHAIRMAN : What is the use
of fixing time if you go on speaking ?

SHRI BHUPESH GUPTA : I was try-
ing to show concrete examples as to how it
is not properly done, and I an sorry you are
not allowing me, I am sorry I have not
got a chance to relate all those scandals. 1
say, so long as the ICS clique remains in
positions of authority, there shall not be an
inquiry, which is just, which is fair, which
is honourable, This is number one point I
make. Secondly, in order to help in the
proper conduct of the inquiry, all those offi-
cials, who had been named in connection
with the inquiry, should be removed from
their positions, whoever they are, That is
very very essential. Unless that is done I
am afraid, whatever law we may pass,
whichever powsr we may give, they are liable
to be misused and manipulated as they have
been done in the Pipelines Inquiry Commi-
ssion, and in the other cases also, Sir, which
were referred to in the House.

s wad e (gfeam ) ;- wgiaT,
FHIA AT graaray faw v agw @wm
FW g A AA AT {7 AT FE SAA
FE A ARFAITTF  4F T I
F...

SHBI BHUPESH GUPTA : Here is an
hon. Member. They are very much interes-
ted in what 1 was reading.

MR. CHAIRMAN
interrupt.

Please do not

st wEA T fasqerar wnfe
FW F GITT LT 7 GQ@IT AW fag
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ST F SR ot g A F fasrs g
T qFLT A A IEA w9l A7 | TS
graey § QY 99 9 WX ¥ Ny I o
A E ) gUR AT &7 @@ g P
A Fo7eqaT & sqagi AdY w4 | =g
g am FT 491 f& g aga ¥ fgors
St g A0 45 7 99 @ A R
F TR OF Q1 GEAEE  JFT 9T QY
#qgrgaEt & faars a1, SAFr SR ar
faaar a7z ¥ ag T 980 1 gqd
o AT W DT T 95 FEqr 5 Iq a7

R & AfqF qe7 FF =Y ¥, IF av
AT 5 F A1 9 MT afews  pafagT

FTT LA 97 | NF 9T ¥ I FF
ST war a1 fagsr awg ¥ g
¥ & feu fasrat wdy ) ofsT a3 a9z
AT I AT 2 1 A Y AF AT FT W
7 T & Feq o § AN GYFT F A|T
sqr fafrezz ama 7 g1 & gl
yeael & 81 ArGLE @ | A Ww I
geaar & fqu gaar g f& 81 & & 36
AT T T A7 W, JT ITFT ATH
& foro goeTe Y are @t g 1 As, 1969
¥ fear aw gemd & ez fzan, av
Fosy fadr 36 Uqo uwo UWo d, 8l
Ry agaq ¥ Faq = FA ¥, a1 AW
qRE¥S T NS, FAT g@A wEAT FIS
wged W A €t P waw  wgrfE A
& a7 72 & ufm #1 geogw o,
gz #1% Wg@ I q@ AL WM IFA
srg % faq _am@ 3 @ aw @ fEa
15 7%, 1970F1 &% TA7 F #AqL I
A S SAE A L, T A & g, F
o fafaeeT & Y Fuzg o1y S99
grefisr @) fee & famr s
faat mrzg #1 fafma o W fwar fo gaq
foq M FY @0 W A 3RS Far fw
Fo s frea ady gd o, safar g

[ 20 DEC, 1971 |
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A1 fagar qgr | gt gEEY fawouig

F faw, agl 1 N5 IFY F fag a@EwR
FT-are feradt & 1

LT AR fag awgRed (qary)
W W9 1w fafaez & q1 qod faans

W TF AHILEA Ay Av 1 agg & -
a3 Hrdr 41

oY woAa qmS famga T8 Ay ar
TF AAREN oA 4g 5 ot sq wgy ¥
g & A8 FT g7 97 |

o FeAW AR (SAT W3W) W
"IT ATET ¥ 98 T AGT FT 9% ] Y a8
IR ¥ Ig AT 93 I gH, @iqC
yareq fgar gEm

ot YT WA . QA qIF AOX AT
¥ gy 39 & "egw g By e @ifag
¥ T qATT F F) uHo Udo UFo A fog
FT fzar o 3T g Oy AT g
Wi dwm fafast S N dow g ot
fagtr aesr fafaed & faars gg $aw
fear war a1 fF S= FLEEd O 9w F
weET A AT S q€E § gAY giearmr
fafaedy %Y ardy faely, & Famr gar
¥ gw a1 wmfq 9@ f5oowy &
FLAA XY AT AE GG 77 JfaawL §
S & JrF FET Afgy

11 AM.

AR A fog awgard : gfx-
oo W Y qE & GET A FLRAT F®
fear | gaw SATET 9AT WIOT FEIT
faar

SHRI BHAGWAT DAYAL .
are the product of that

But you

SARDAR RAGHBIR SINGH PANJHA
ZARI You are the product of that.
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MR. CHAIRMAN : You have to comp-
lete your speech.

St WNEd AR
fafqezz aifgar & ...

Srogh oW

st fwrera (gfcamm) cawafa s,
R FTTET JIF AST E

st @wrafa ;. g4qr @Ig’T AFE ;ST

g

&t ANTA . FY ATET A AT 7
g fr St AR grel, = wMEd qATE Fg
wWeE M Frwad, @I g ar Faug
ST ArEar g fF wT & aF 7 qwe
UeTo To FF F47 WIF 9T |

oY qarafa . F#15 @gT A AT
gy &

ST AFTR ¢ wqrA7 VA A AAT UH
FI Irgiy LE fwar

MR. CHAIRMAN : You sit down.
There 15 no point of order.

st s Tarw: o 9w @Eq g
#5417 agg wasr Saer frar ar b
arze fafaedt & faars ¢Fa@d 43 99
agq g fafaedr & geaT § w2z fafaex
arga A ¥ {5 AU FqAL S HA qg
faotg &3t & Q1 gwR @EHl & FAT
A gy ot § wrew fafaee ifgar
FT éa’rwara 3ar g g8 a1d qT f& s
Fg1 % Sy oY FUe § SURT ST 98 7
1% 39 ¢ Taamady g1 g wvg R
&Y g wdf | wfwa ag sfaer  Far
&1 7% v qu aex Ag) srer, sreEw fafa-
w2 #ifgar ¥ wa gar fquar g 1 Far
wIEA A9 gl g, fmis g3 I g

aargfq oft, & oF R Fo FTAT

[RAJYA SABHA]
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HEAT § A foegiv oy ¥, fasrad
fagir & off #91 39 w1 fF
foFrgd ¥ grex a9 g AN g, TG
arg gaqrd qg | 9§ dr AdY g ad
afea fafaedr & AR T qwr 8- TR
T & | a8 F1E AT A A9 A
Y @eEe A facraar A Smdr
et fafredy & foars St adw #
SAAT A gAY FgF & o7 A7 |
BT 7a1 AMEw F % fear war @
agl gd! ag gt g |

ot gwafa : FgEE ST F A
EIEC

St Wnaw TA™ o YAAT qiEd,
afear f& gaar srgw wic arfagy & faar
AT 3 ggar g faar A F aFm
ATIERT FAT GRAT AT FLAT |

At awmfa - wivadl @ afea
ag qs Ufew 27 §

oY WE A H F ar@ Al
g f& foedln faswrad &Y 3% g d
981 | 919 #q fafreet aga & qur {9
#3549 wAifcafaea & qer A @
SN FE fF 9 9 qF q@ @
A YR AT F 1 S SFqqrT
eqeT agl Wi, sad fad ar  fafredr &
T IR-AR 8T § 98 F4AT  THaad
gl x@ oy Fag wgm g 5 mande
#1 A197 AHAE & H ag wza1 g fr =@
THATANS U [ FRIANT grIr, a3 &
FZAT g 5 208 T G F aer ¥ vy
2, TE 3% UEIAR A @F ¥ Ry
FGT |

Fradt AN T AT 7 FAT A1gar
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g 1 =NwT, o9 98t ax  faady ge erw
AT AT g gl T F1E 79-
| 9 1 ALY AT afFT s agr #r
i fafaeeT gor g 7 ¥ wgar ...

AW afag  dwgwd gy
g ST &7 ATHAT §HI WHAT §, T AAAY
#faga & faa & 7T 997 wawAa |

St WA AW AT @ E4 A

FIGT FT 919 % | They are paid for that
So they are crying.

ag Ffre wiE FHamaq 1 a1F 2\
o feqwa T agT AI9FT 59 9T AAAT
ar am Fzar g | agr Ay fafawd & qred,
agr &1 A% fafqeex gz Fgar 2 fF 7
FAT F19 TFaady fazr gar &, 49 @1
AT | T I qrAw IALW F AW
ST FUS &' ANTT FT g7 AT AT X A

2 vee

AR gERiag dwgd 4z @9
AT HY TATE §W &, JAWT q139, 8
FI gearzd |

ot gr2T fag wetd  7g at dae g,
T g2

MR CHAIRMAN No, please. Do
not ntroduce other matters,

s wna@ & zafad wwar g
fs ag ag e & f& ¥ I a9
craell

[MR DepPuTY CHAIRMAN m the Chair]

O Tl fw 89 @l T AuAe
gueT =1 faar 3, IaFT avg-g5q X I
2, A FAT &y 3907 |

Suawrafq Agiey, 92T gF HLIAR
FI T FA FI AT F1 G0 g, T 1962

[ 20 DEC, 1971]
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¥ qA19" 9§ ff, 39 37 = A9
agle AT @ fafaeex &1 <9 q971-
an FHE F1 fd & weew v U
fawrfea & f o 12 a1 10 Tro dYe
a7 UHo UHo To FIE W Weatwk F
e fafeq &1 ¥T § @ gaaEd
gzir wfes eftanm & wcar 36 %
geare HIT {3Q 9T I@F  FAT FIFIT
X F19 7 9 qGr 0 1 AR R aam ¥
Fg7T a51% Mg 7 gaX gfeamm &
ZFATa T AW & SO GAATE LY g8,
faa® o3 e 9T ¢ e aer
30 U & AAIT & AT GLHIT A g4,
qeFg TVHFE THRT @IAT g | afeT sgF
AT FE FEArE g g3 1 9 5 s
qrél & W ATHFL F U o 72 g
F AT TFAATAY AL A5E AT ZHFT wFTAT
gr A A, gardy aref w7 F4E e a8y
WM, /AT 2 RET F QL 927 TH4T-
g q31 € AL | AR AT qIAA F FAT
T g% 1 B gume wwd ay frnd Ay
=41 A1, FAfF F qur F ga51 fagaq
fpar a1 | SEST @ & aFT TS
fzar, 9% IuT JAA AT foRaT, S A
g fawif @ 1 ff, 9% I% A
AT A& frar qar )

sit Sqgwfa @ ag a3 Afer g

st grax fag dWerd sfiwa, 98 Qfen
et gE Ag) 7%, 9 Qfen agg wH &
& T WdF @ AT LT A1 g

ot waw @ fafaeex @Eg
v a1d w2 & f s s 7 dfaa-
a4 ¥ 39T 2, graed ey areed F3F
Y B EH U AT | AIGA TGS W A%
agr 1 = & @ifvgeaw 1 et
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[t weraa 9 |

Far g7 wlka tow 5o 9
qrae wigw wredr & fgars av adl,
gg} & fgars 31 a1 9 €T &1 1 AT
F1 Sifagag ab e arar artgq M,
7 fF gq foasr f&@ Frar g, o g3
LA F TS & FUT 48 §, fagiv qw
& T SATARTA FT HiSTTar I F W
&g, 7w R § AT JaFH! AT AT
gFat & faasr gfaarg Seerard 93 foa

g% & 1 9y g W FY 7

g, vae fran & wwf qF,
@A G TEF AT FIA BT G A A
7z wiAY g fwoag faw & aw g,
TET A A gHIT  FLA A AT FQ
2 f mig fam F1€ war A FEA A
P IJUAN FT 4%, T WEAT § @RI
wTATE | AT A F A qEl AL g
Zq 41 1 Y W A §

AT uF F19 A1 H FOT ARG FISH
F 47 gqer a1 § & AOF wa1 § qex
ST gay g9y, d%T ® ¥eew, faidr a9
1 uF qraf g Ho Gro THo, ITE WY
geedl & qrza (afaeeT azan w1 fag w3
Yot & fa gfeamn & sea< g &gt
agray U Wi g ! A gafay fxoag
garardy FA @ wr aref &1 fgwmr g ?
Zaar & /€Y, &« a1 gwEl, o g @
geax, gwaad 100 ¥ afgs—110
FAT—d1F qWT AL UST AAT F THo
fFo gy #AT qrfgar @ —IAITER
UFT—3Th  FI A T g Afgdar
Fists Arfogg 9gT € | HHA, AU 0w Ay
FIAT § ...

=t gagwEfa
e

= NTES TR [T AT IFATS ¢
T AT W AAATAT FT AH

it wa,
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FIAT TS T FHT |

St rarafa : qmud FQa-597 25
fame o fag & 1 a3 Qfen 3

ot A AR ;- F Agi O A ArA-
e F IqF  FAC TG TSN, 98 98
awdy arfaer § 5 f qeg & #3091 %o
fafezTi & ez <& T, e
FWI T TAIIE, T A UM &
7Rl A 79 a® ¥ @A [
FUF W & | Tg G ATTHT Iq A(AHIE
F gegT fadmm

§ 9w IS & SeqT A ST ARAT
g 7 awr fig qw & dfafesa
FAT FT FEAANT FL& 2T ¥ SA9aT FT
FHF A G @ | & fram & ak
9% UF A A1 FIAA JI@AT qTEaAT 8
AT qEFr qga g w5 z@ gwg av
qeq@ dgl R g @ & uEm A
awifeg TS &, S TF TFW qHo THe To
& A wra Freaifer g fow &
HATHA T | I i F (W) § fevge
g frar A T & 3% Wif & T Fiv e
& WegT 1T, SAET gAFRLT & 08 AR
75 wafad g v fF sa% SwT 200
TH F TF 95 H1 AT K1 G qaOUav
TH | 9F KL H A W 4T A7 A2 9%
W afaed s 3@ F9 F7T w9F IIIAT
o #gr fF fagazg & ox sfafesa
ARH & FUT 0 A F1 3T 39 awrar
ST @ g | FFT & arad ag & fF e
qIg ¥ Fgf 9T S gEIT § 9% ¥ 947
F1 FSZ TZAT W & | TH gHT qFIT F
faars 12 T Famady Fear A8 =wed
g @awg St faww gwr 78 wo
UHo Uo ¥ WX 78 & o< FTF F¥
geqr 54 g M 5T 54 § ¥ 26 fufaces
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a T & I wAT-9AT FAEAT F FAT-
A7 T gu g X 3T 26 A & 16 fewa¥
215 16 fetaed § & w92 U 2—
fasgy fosd AWieew ¥ W1 gwdwd
feg & ggw g fufreed 5 faars
s fwar i gwwT gl g, T g,
afe sner ¥ fafreez avgu 8 1 7w @
TG FT 43T F1 GXFI A AfaF AT 3
g1 gar ¢ 1 (Faad) afgw ¥ THo uHo
uo ¥ 57 ¥ fenqex g1 1y Ty fafaex
g7 fagr war 1 92t 9T @ A 7 AS
2T & 921 9% IE T AATHAIT FX
AT E ATH AT | I ZqT AT ST
gar g f& g art w1 9w faq ag @
FIT HAT q1ET & AT fAg Fwadr §
WX W H FeATT AR A WAL T
gL & & f7q ag F@ Fr A€} =g
g1

MR. DEPUTY CHAIRMAN
Chandra Shekhar.

¢ Mr.

SHRI SOKNATH MISRA
I would like to speak,

(Orissa) ;

MR. DEPUTY CHAIRMAN : All right,
Now I have called Mr. Chandra Shekhar.

S AF AT (STT W) : S9-
gwfa 1, 717 @ St ¥ uw ga
F@T & | s favas @ gar & sEd
qfgsr W ag fasas @1 #x S9A 39
qfvada T @arad go § | I9F wewd
S FHAT FAAT & FE FAT FIA FQAT &
oz foaig ama & afgsr ot sadr wrd

SAFT AT GCHI G § a7 781, 98 a9
& QAT ATEAT E

@ Fv F afegw F g swEgT N
azFre q faig faar fFag qafqa
& gl & faar® uF FEET A% oRFaT-
q FAM GIHFX A1ZT F) AT | |
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S FHGA F1 A g0 OF 4 & Afuw
&1 a7 & AT ATAR 3T FHIAA FT ATEH
T AT AT TG T0F & AT |

Ioawafa AgEg, Igi 9% I qME-
FY AT AT F qe-faare & a7 37
ATAWT  GAT 4T FTHTT GIET FT AeqeTdr
T 3T g fraar & aR ° 94 39
TG FEAT &, AfFT waw 7@ w19 Wi
% fog ger wid ar 1 Sar A X
RIRE H {1 q_g F¥C AT AT AT
Al gAoF @A & I 7g wigwrg
T ¥ wg sy § f& awwrc argg

39 gug 39 qIA Fr Azuedr ¥ faga
FAT 7T 1 AR Sfag a8 a1 gq9

F31 a1 fF T AW FT a8 FHET
adrar s Fifgy #EifE e W -
afqal & G #7 oz sat #v a@r o
v 3IaF st quA gEH g A fwdr
qg T IS FAT TG AT & | ITRT AT
qreTsy § 98 597 &7 Al 9% <@r § HW
¥ 7y qAar i« feedr 7 FdT &1 waq
giferg & AR IgFT F1E FEAE) §3 QY
=g fagT wfgse sdaT & T fa
s, fagy ot afyw g 2 feg
dtg, § wATE s YFW T ¥ qged
¢ f5 w7 a& 97 s w1aifag T fear sa
ag g% 39 ATHFIA F [T T HF IEH G
ghmr et & &1 sfaq g ) & a(rad gra

ST ATEAT AAT WA § FA0E A
Argz w1 FEAFTS g1 fF ag S s
451 goIT ¥ AN o aF FAT A AT &,
#iifs g5 fa7 9ger 4 s ganr or
I qY T AT I TWIE g, AT T A
g gor g f5 =g smawm few qwg Fw
FXT T I9 ATAN & ALY WEIRT (AT
g o 9o fem Fa1 &19 |7 AT g

Y wgrET @t : fqaw fo @
Jga1 a9 g !
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sft SrE@T: UF A § IOCE
w7 | § ag o1 H19F 4199 39 aEr
argar g #iw w9 wraw &1 frgw
FOH ¥ TH G F1 9g7 A9 A,
aeq # w190 ag-faara gw g 1 Q@ & o
sifwe ag ¥ ST sgar g w5 @A &
geedi & fq0 41 $15 VAT &, TT AR
pranr I ATER JL AT A19 F OF
gl & FAC A1 9T 99 A A
ffT @aq § IS AT A IBIT ! | 0T
aF #7 99 % q g &1 g ) 9 ae
gF #3 &9 99 qATA FT ISTAT AT A
wiey af f& wF fF & safma
ga ar, zafag 4 & g afsq
T ogEadr AT | MR IE AT HY
JEIT 39 guF qEawfaw 7 ¥ gEms
g7 @Y G AT F arg FAr § s §fg
W FLE T AR §IA & AT GFAT
fis #x7 ar <ear g fras wfeq g 9w
s #Y Faraiier FT 9% NI 5 4T-
FTT FT W AT A AT FT qH AR
Faar  awr avw ¥ sfelt ag e,
FAT AT grar § !

TH I@ AT FEAT, IUTEALT AT,
I garm s ar | fagd fiF a7 gErg
A @ ¥ 3@ e @ gfagE ¥R aw
g F fAQE@ AT & F9 I AW F
fa fag ™ garfeafaatg £ wadify a0,
weerAIT &1 UsAlfg &1, faegie gs-
T F USHIT BT AAA  FT TAM 37
2 7 fvar § ol gefifarg SaFT aany
REECIEHEE R S

2 T 1 98 7 ghegror § a%-
FIX q{AIT gar A1, AHA 78 faq a1 @
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ot f& qAITA 1A AT AT ITH Y §
#IT WWET TATAST IT% AT § | AR 73
qqsg W A3 § AIEd qATH S FAT
FI—I7% T 94A 9 gyl § aiiE
T §gad ¥ g9 Jar § favgly sfage &
2T #1 &gt w9 frar § Wt & fedl
#, aff qeedy g uafa & g el
#1 g@ % fad TEw 95y E, T@H TR
Sy A F1 9T arg agrgafa oK 5w
gir araifas § —wiag g o A
asr g sad fwar a1 f5 SaE OF
farea ea wAY §r 4, walq fasy 7 €
FY QAT GIEAA &Y FATC @I | WAT
g gt W) ag gwwd ¥ e faen
SAKT AHAT GUAT FIAT AT |

=t geax fag W= : fasy fagear
fagar |

ofY gegta? : fqwedr R ar #ar,
ag qr fasw faai & arfad gsm g 1 wo-
ag AT S A AFAT X1 AT T &
forgeft SHad | A1FAT w7 gF T g3 |
guE! 1 gfTAmr ¥ S-AT Sg. A F
w1 frar | wagq qaver off ¥ A
F A9 99 H F D {90 §7 o7 ALY
@1 AT fqadr asefie § ag 59 99 |
Sqr & qraq wfas Iqar F @ry, sAEgT
Wi g% §, yar mfaat & qig,
mie afgse g% & @A F1  wUE
fwar

oY WIAT TAA : 97 qF AW,
&Y FZAGT ST § Awaq 7 aq A 2L,
L ¥ wet gm gy Q) faOe @\
%1 @12 g, &1 agar off, & §rag @ E, Q@
& faift ear & fee g ax o 21 §
AT AR & fad ag w7 37 Argar

ag gAR for axfterrer oft 7w uw RAr | g 6 @igt wfow w99 w1 ow mrae |
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AN 62 gATT F S FT HAT a1 W
AT & AT g 45 AT F Sfvav | AT
I @ gaa ¢ o feafq aar 0

st SegR@y  SaTeAy WARA, AF
&, &t @iz o e, gaTEATE §, @
FL IAF FUC ACHT AIHAT w1 qUET
grer & g ATy , AT IR W AT A
g & megT (e Ater fasirn, e
I IT IHY IATL |

= gvax fag Wery aar gfaamm
T AT FI RGN

=t Fegg@T - & TG AT FG DT
2 FfeT 33 ¥ agd wwg &

=t g3 fag Wt ge@rd aEf &
HTIHT g1, adT a¥ |

St FeERET  § F15 {IINT AT F
@M g, ¥ Fq AT HI(AT Fg @I F |
¥ oeod g T fF owad gA
oot i ¥ NFAT AT I &) Frfer
Fr, A9 W WX TR a8 FIfqT INAT
TLFUL @, Afed 379 wF qrF & fa-
gY e gz A% g fF oag W WA
Ffag W F@ 2 F@ W, afwT ),
@iq aat & zfage & SAFT 79 9g AN
ar =rfeg o gad uadifa & feq w9
™ ¥ ¥ fasa a Wi a9 g fag
IR § FE wAE AL & AR TR
W@ Ay F HWT-ATT T FT AT
@ fowr srar g, fas wwar &, ofww 2=
F uaAra ¥ fE Y qIEED 3T A
FIA 43X F7 AFT AT ITHT AGT (0T
sfeq & quadta 7= St ¥ ag TR HgA
fr oz Y ST AN A0 § SART XA
FoqAT FT AT T EA &, IAHT AT AA-
Fics &7 97 9T, 98 @ AIaT 979
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gaf & @ @ F0 w7
F oggx fax s@r g wAT A9 LB

S W A1 qA% 98 98 wawT W qgy
7T FL DA |

MR. DEPUTY CHAIRMAN
Mr. Lokanath Misra.

t Yes.

SHRI LOXANATH MISRA (Orissa) 3
Mr, Deputy Chairman, Sir, I have spoken on
this at the ume of the first reading of the
Bidl  Sir, the replies given by the hon.
Deputy Minister 1n the Ministry of Home
Affairs somehow appear to me to be
extremely unastisfactory. He did not go in-
to the details while he replied to the
questions and the points raisd by the
Members of the Opposition particularly.

Sir, one pomt which has been subse-
quently raised by Mr Bhupesh Gupta seems
to be an mmportant pomnt, He raised the
point regaring the conduct of the ICS offr-
cers and the recommendation that was
necessary for some advertisement. Sir, when
these things are raised on the floor of the
House, the Minister should naturally take
a serious note of it, But, he seemed to be
overwhelmed by the 1dea of democracy
immediately after the elections, Now, Sir,
he 1s probably gradually forgetting about i,
He said tha* 1t 1s not the number that
counts, but 1t 1s only the matter that counts.
If matter alone counted, he would not have
been there in the treasury Benches It 1s
only because number counted that you are
sitting there and you must pay due honour
to the source of authonty from which you
draw 1t You are drawing your authority on
the basis of number and therefore, you
should not decry number when 1t comes to
that Therefore, Sir, I would request the hon.
Minister to kindly take things seriously and
think twice about them before he spca!(s on
the floor of the House.

Sir, the other point which Shri Bhupesh
Gupta tried to raise was regarding the Ganga
Water Pollution Inquiry Commuission. This
1s very 1mportant And, Sir, he referred
to the Pipeline Inqury Comnussion also, Sir,
about the piplines, 1t was said that 1n view
of the possibility of aggression, the pipelines
should be completed Now, somebody,
some of the ICS officers, seem to be stand-

)
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ing in the way of taking up of the pipeline
and its completion, This definitely should be
gone into,

Sir, the other point raised by Shri Bhagwat
Dayal Sharma was important enough.
The Commissions of Inquiry Act which is
being amended now gives further powers to
the Government and we do not give this
further power to the Government only to be
used against us, against the Opposition
Members., Wherever there is corruption,
I have been fighting against corruption and
everybody knows it and nobody needs to
give any certificate to me, Everybody kncws
it. But, Sir, if this is used only as a weapon
against the Opposition, when it comes to
their party it will be a very bad day for the
country, If there are sufficient memorialists
against the Chief Minister of Haryana—he
is a friend of mine and we used to sit
together in this House and he was a friend
of mine and he continues to be a friend of
mine now also—and when great charges of
corruption are brought against the Chief
Minister of Haryana, it should at least be
referred to a High Court Judge to find out
whether there is a prima facie case or net,

If there is no primaq facie case, thea
throw it away into the waste-paper
basket. We do not have any grudge against

this. But for the ruling party to throw it
away before it is referred to any judicial
panel for its opinion as to whether there is
any prima facie case or not, would not be
the right thing. Therefore, I would again
emphasize that the case should be referred
to a High Court judge or a Suprere Court

judge, and only after the High Court
judge or the Supreme Court judge
observes that there is nothing against

Mr. Bansilal, we would accept him as the
Chief Minister. Bot supposing there is
something substantiated against him in the
courte of the inquiry by the High Court
judge or the Supreme Court judge, naturally
he will have to stand trial. However a great
friend he may be, if in public life he proved
to be corrupt, he has to go.

Thank you,

MR. DEPUTY CHAIRMAN :
Thillai Villalan . .

Mr.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY

AFFAIRS/qa@tT &19 fawra & wsawsh
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(SHRI OM MEHTA) : Sir, against the 2
hours allotted by the Business Advisory
Committee for this, we have already taken
4% hours on this Bill, Now, Sir, how this

tangle is to be solved ? Will it be solved
by sitting late to finish the pending
business . . .

SHRI SUNDAR SINGH BHANDARI :
When the Third Reading began, he did
not come out to say this thing.

SHRI OM MEHTA : The other day
Shri Pitamber Das told us that he would
help in finishing the business even by sitting
late, What is your ruling ?

MR. DEPUTY CHAIRMAN :
see what happens. Mr. Villalan,

Let us

SHRI THILLAI
Nadu) :
brief . . .

VILLALAN (Tamil
Sir, I will be very, very, very

SHRI N. SRI RAMA REDDY (Mysore):

How many ‘‘verys” , .,

SHRI THILLAI VILLALAN : Hon.
Members mentioned specific cases, I am not
going {0 mention any specific cases, I want
to make gencral observations—only two ob-
servations—in this connection. OQur friends
mentioned about the appomtment of a
Commission of Inquiry in different States.
Some of our friends mentioned about the
cases in which a Commission of Inquiry has
not been appointed.  Sir, the uppointment
of a Commission of Inquiry should not be
used for making delay or postponing any
problem, That is my point. This is my
first point which I want to make clear. In
so many cases this provision of appointing
a Commission of Inquiry has been used
by the Central Government or the State
Governments for postponing or delaying
problems. Therefore, I want to make jt clear
that there should be a time limit for finishing
an inquiry,

My next point is this, Sir, after finishing
the inquiry, after the submission of the
report by the Commission, there is no action
in any of the cases. Simply the Goverment
receives the report and keep it without taking
any action on the strength of the report, I
would like to suggest that there must be
some provision. There must be some sanc-
tion behind the report. Action must be
taken on the strength of the repott,
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With these two general observations, I
welcome this Bill.

MR. DEPUTY CHAIRMAN : Mr,
Mohsin . . .

SHRI KRISHAN KANT (Haryana) :
Sir,,

e

MR. DEPUTY CHAIRMAN: No,
please. We have already taken more time
on this, I have already allowed Mr.
Chandra Shekhar from your party, , .

SHRI CHITTA BASU (West Bengal) :
Listen to my submussion. . .

MR. DEPUTY CHAIRMAN :
called Mr. Mohsm,

1 have
Please sit down. . .

SHRI CHITTA BASU : Listen to me. . .

SHRI BHUPESH GUPTA :
you cutting out ?

Why are
On a pont of order. ..

MR. DEPUTY CHAIRMAN : We
have had enough discussion. .,

SHRI BHUPESH GUPTA : On a point

of order, He 1s right, . .,
MR. DEPUTY CHIAIRMAN : Please
sit down.
SHRI BHUPESH GUPTA : Since you
have called from every party. . .
(Interruptions)
MR. DEPUTY CHAIRMAN : I have

already called Mr. Mohsin,

SHRI BHUPESH GUPTA : On a point
of Order .

SHRI A. D. MANI (Madbya Pradesh) :
At third reading, Members should be given
a chance to speak. How can you .

(Interruptions)

MR. DEPUTY CHAIRMAN : Not
every Member can speak during the third
reading,

[ 20 DEC, 1971]
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SHRI BHUPESH GUPTA : You cannot
just 1gnore the conventions and the Rules of
the House You have allowed certain parties.
1 am very glad that you have allowed me
and this party. If some other party repre-
senting some who want to have their say,
surely they cannot be excluded ; there should
be no discrimmation agamst them. If they
do not like to speak I can understand. If
you can persuade them 1t 1s a different
matter, But 1f they insist on their right, as
1 have said, siuce we have the right to say,
every party has the right to have 1ts say.
You can fix the time limit.

MR DEPUTY CHAIRMAN : It 1s
all right. I have heard your point of order.
I have called the hon, Miaister,

SHRI BHUPESH GUPTA ;
the point of order ?

What is

MR. DEPUTY CHAIRMAN :
is no point of order ; please sit down.

There

SHRI BHUPESH GUPTA :
trary,

It 1s arbi-

MR. DEPUTY CHAIRMAN: It s
not arbitrary at all. I havs given the maxi-
mum latitude to hon. Members. I have
allowed hon. many Members to speak.

(Interruptions)

SHRI BHUPESH GUPTA : You cannot
do that Under what rule are you saying 1t ?

MR DEPUTY CHAIRMAN : I know
the rules ; please sit down.

SHRI BHUPESH GUPTA : Under
what rule ?

MR, DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUPESH GUPTA :
what rule are you doing this ?

Under

SHRI AKBAR ALl KHAN (Andhra
Pradesh) ; Shri Bhupesh, please sit down.

SHRI BHUPESH GUPTA : The Deputy
Chairman can look after himself very well,
vUnder what rule ?
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MR. DEPUTY CHAIRMAN : Please
sit down now.

SHRI CHITTA BASU : How ?

(Interruptions)

SHR1 BHUPESH GUPTA Under
what rule are you preventing Mr, Chitta
Basu ? He represents a group, he is a group
leader. Why are you preventing him ?

MR. DEPUTY CHAIRMAN : Please
sit down now.

SHRI KRISHAN KANT Certain
wild charges have becen made by some hon.
Members.

MR. DEPUTY CHAIRMAN : We
had enough discussion on them, Charges
and counter-charges have been made. No
discussion on them now.

SHRI KRISHAN KANT : Delibera-
tely mischievous charges have been made
by persons who themselves were found corr-
upt during your administration,

MR. DEPUTY CHAIRMAN : Mr,
Mohsin please.

SHRI F. H. MOHSIN : Sir. , .

SHRI CHITTA BASU : I have to speak,
Under what rule are you. . .

MR. DEPUTY CHAIRMAN : Iam

not going to allow anybody to speak.

SHRI BHUPESH GUPTA : You have
te allow.

MR. DEPUTY CHAIRMAN :@ I
won’t allow; of course not. Please sit down
now.

: No, no,
Bullying

SHRI BHUPESH GUPTA
We are not going to sit down.
tactics are not good.

MR. DEPUTY CHAIRMAN : I have
called the Minister to reply.

SHRI BHUPESH GUPTA : It can’t be.
We want our right,

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN : I know
that,

SHRI BHUPESH GUPTA : You know
very well you are not a Deputy Minister,
You are speaking here because we supported
you.

MR. DEPUTY CHAIRMAN : It is
all right,

SHRI BHUPESH GUPTA : In the
coming 1972 elections we shall see. We
shall not allow you; we canpot allow you;
Do you think you are a Government party
man ?

SHRI SHYAM LAL YADAV : He
will talk of distribution of time. , ,

(Interruptions)

SHRI CHANDRA SHEKHAR : 1
shall request my friend Mr, Chitta Basu,
not to insist on that, If the Chair has
taken a decision, it should be honoured and
I would request Mr., Bhupesh Gupta not
to make it an issue. I am requesting Mr.
Chitta Basu and Mr. Krishan Kant not to
speak.

SHRI BHUPESH GUPTA : what is that ?
What did you say Mr. Chandra Shekhar ?

SHRI F. H. MOHSIN : Heis not

pressing.

SHRI CHANDRA SHEKHAR : I said,
if the Chair has taken a decision I would
request you, Mr, Bhupesh Gupta, through
the chair, to respect the wishes of the Chair
and not to insist for this.

SHRI BHUPESH GUPTA : We have
been insisting Mr. Chandra Shekhar, I
would request you not to exert your good
pressure and influence on us for heaven’s
sake. He 1s your party man and you can
ask him, Normally we would have com-
plied with your request but it is a matter of
right. Normally when you make a request
ninety per cent we accept it immediately.
But here some parties have been allowed to
say. Another leader of a group in this
Houss is being precluded from having his say.
Nothing in support of it. The Deputy
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Chairman said, ‘I will not do it,”
Therefore, we say that we will also 1nsist on
our nght.

SHRI CHANDRA SHEKHAR : Mr.
Deputy Chairman, Sir, I do not want to
suppress anybody or control anybody, These
are neither my or anybody’s partymen.
1 just request Mr. Bhupesh Gupta that If
the Chair has taken a decison, that decision
should be respected in the name and dignity
of thus House.

SHRI BHUPESH GUPTA : I[s that the
dignity that you shout us down ? Mr. Chan-
dra Shekhar, you have also been the vic-
tim,

.SHRI CHANDRA SHEKHAR : I know
that, I only requested him personally not
to press this pont too far,

SHRI BHUPESH GUPTA : Why ? This
15 what I do not understand. 1If the Cong-
ress Party wants to bring pressur€é on us,
well, it can do so  But I will request Mr.
Chandra Shekhar not to bring personal n-
fluence on us. This 18 very embarrassing
for us.

SHRI CHANDRA SHEKHAR : In
future 1 will be with you.

oY geaT fig werd 9 Wl
s, AE Faa uw & fAAzT FwAr
St 10T & wew oAy wfaw & @
IEF! AT B yrazEwar w4 o ! faw-
¥g usAESd FHE o gua &1 faui-
T % fagr ar suat amT @HET AN
ooy wfawr & 2, wfeT § ag A
FAT Tz g fr faaE gearss T #HE
st awa fraifa el e & fag w3t §
JAFT &5 TH1 37 d&7 § qra agr {war
ST d | wg fet faer ar segra w1 ArfEad
g AT & A 39 wif|@d ¥ 7 g9y
F qrad #1 grefagrr fasg S 0
U FgAT g & fF oo A o
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T FT BUA T T 5 ared qre
gy ®1 fFadr QA i@ ew @y
wRY F[ AL S THR &) FFar 2
TR TR &1 A 6t faar ) o ey
¥ F5 F#fomE A @ | F5 4¢ zq
IEE qI9 9 g A fF quy 7
fufzor it foar strar & @ fa=r 9y
TAM & ITAR F A4 FET L0 F A
g1 g % 72 awa &Y water 1 garw
f&dt gFT ¥ faard #1 =A@ ¥ fog
UF AT F ®T X FH T AT ST
feaz g fed =i fede &iv vt &
& g, TR AMAT qrd ¥ F) fzay
wrAar wifgd e awa &1 @ orgeT &
qg qsEdl AT THX T & 99 WK
q3EAT F1 Y 31 w7 Sfag wame o
qE | WA T AT I AT FT WA
fwar S @t § woy fada w1 @
FATE A I IT %1 ga7 & qroy
AT =1gqr g arfw ag fwre & W s
o wfasy sy g ¥ fauteor 9
SfFar g az & wifadr wma ax @
ARG AW T1fgT afewr wwew ¥ A
IGEHT &ATH Q@1 AT gy qar g

T gAAr & ¥ AF ww T gEEE
w3 & fag fFar sar =nfgy

ot Seawwfy . g o gEw &
fret gexa Ft waAe ar fa=T F gE
Fr FITT AT F AL | g Qfew
FH &IEAT A Ay faER, O
TFS F5°8, 99 a%g & famre @ &1 %
g fwdt & fawrd zam v Fifmr 98y
F1 g TA Q1 Faw ag ear foar fr o
Ofen #1 qux § A A g8 10-15
fre 7 aw @ grar &, #fwad mgrov
qOF 9T F SART §9T &Y q4T AT HIT
ifqr gy #g1 5 w3 g2 Afsa A
73 Fx fzar smar =fga
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SHRI BHUPESH GUPTA : I rise to
bring a privilege motion against the hon,
Minsster for telling a ie (o the House 1
will prove it. 1 would like it to be taken
to the Privileges Committee, Give me the
permission 1 will prove 1t with documenta-
tion evidence.

MR DEPUTY CHAIRMAN
will please give a notice.

You

SHRI BHUPESH GUPTA : Yes, I am
bringing the motion I shall bring the motion,
1 hope vou will consider it I will produce

Mr. Sandhu of the Nav Bharat Times per-
sonally to you to testify
MR DEPUTY CHAIRMAN: Yes,

Mr. Mohsin,

SHRI F. H. MOHSIN : I have heard Mr.
Gupta and Mr. Sharma as well as others
on the various points in the Third Reading,
Miny of them have suggested that the
powers given to the Government should not
be abused. It 18 a gnod suggestion from
Mr Gupta that the power should not be
abused and should be properly used. They
will be kept in mind I may tell the House
that so many ICS officers are also not
spared So many departmental enquir.es
have been conductsd against them Even
recently some ICS Officers were procee-
ded against The Government will not
yield to any pressure from any side 1f they
find that there 1s 2 prima faue case agamnst
any official or person who 1s even a non-
offictal Regarding the points made by
Mr. Sharma, a former Chief Minister of
Haryana, against the present Chief Minister
that as many as 31 Members have gigned a
me‘morandum making some serious allega-
tions, 1 have already stated that 1t does not
depend on the number of persons signing
Mr Lokanath Misra said the number
always counts He wanted to draw the
attention to the numbers who have voted
for our Party There 18 much difference
between the number that voted for our Party
and the number signing against a Chief
Minister making some allegations 1 said
that a p wna facie case will have to be
made out and there should be some rea-
sonable point 1n the allegations The allega-
tions may be serious but without any basis
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I and 1n such cases the Government 15 not
expected to take action Jf a memorandum
1s signed by 12 or 13 and if a Commission
15 1o be appointed, then 1 am afraid that
there will haveto be a Comnussion of In-
quiry against every Chief Minister.

SHRI MAHAVIR TYAGI : It 1s always
in the inlerests of the Government or the
Party m Powet. You must think thosee
who have mide the charges becaus
a false charge 1s very good. You can
hold an enquiry which can give a verdict
that the charge 15 false. It 1s in the interest
of those 1n power,

SHRI F. H MOHSIN : There must be
a pruma facie case made out and there
must be some truth 1n the charges.

SHRI SUNDAR SINGH BHANDARI ;
Who 1s to decide it ?

SHRI F H. MOHSIN ; The Government
has to decide.

SHRI MAHAVIR TYAGI : If these are
false charges, 1t will be 1 the interest of the
Government,

SHRI F. H, MOHSIN : We do not say
that will always be 1n the Government You
may also be in power some time and you
look at the position you will find yourself
. You may say that you will never have
that occasion but the time may anise even at
the State level. Mr., Sharma was Chief
Minister for some time. If 10 Members
were to give a memorandum, in every case
og¢ cannot appoint an Inquiry Comrasssion.
It that 1s accepted, we may have to appoint
Commssions in every State all the ime Do

not think the House 1s of that opinion We
will have to restrict ourselves
SITRI N SARI RAM  REDDY : In

this House n the case of some State even
Pandit Nehru give an assurance that in cases
wherea  prima facie case 13 made out,
necessary steps for appornting a Commussion
would be taken up.

SHRI F H. MOHSIN : I say the same

thing even now,
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SHRI N SRI RAMA REDDY : You
can give that assurancs.

SHRI F. H. MOHSIN : Mr. Reddy

knows that even 1n the case of Mysore against
his own Party Chief Minister there were seri-
ous allegations asking for a Commission of
enquiry from our Party Members and still
the Government did not appoint on that
occasion. He knows 1t fully well. Very serious
charges agamnst the Chief Minister were made
but the Government nave not done anything

SHR! N, SRI RAMA REDDY : Please
give an assuranze to this House that if a
prima facie case 1s made out you would
take proper steps.

SHRI F H. MOHSIN : I have already
said 1t and I am saying 1t again, But the
thing 1s a pruma facie c.se has to be made
out. It secems to be the trouble, As Mr
Chandra Shekhar has pointed out with Mr
Bhagwat Dayai Sharma 1t 1s a conflict between
the Guru and th: Shishya; 1 do not kmow
who will succeed 1n the matter.

AN HON., MEMEER : Leader.

SHRI F H. MOHSIN : Yes; leader and
follower once upon a time.

SHRI BHUPLSH GUPTA ; There are
other cases also. What do you say Mr.
Miunister to this ?  Connected with the
public undertaking the Report of the Parlia-
mentary  Committee has Condemned the
continued appointment of Mr, N § Rao,
former Central Vigilance Commlssmner,
even after his reurement. The main
culpr,t, Mr Nayak, has manipulated his
appointment again. What kind of steps
would the Government take to stop this
kind of things ?

SHRI F, H. MOHSIN : I must admit 1
have no informauon about this particular
case that he has referred to I will ceriainly
look 1nto 1t and information will be supplied
to him.

SHRI BHUPESH GUPTA : You don't
have nformation ?

SHRI F. H. MOHSIN : Yes,
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SHRI BHUPESH GUPTA: But you have
come with the Commissiens of Inquiry
Bill

SHRI F. H. MOHSIN : About the Bill
you can ask any question. But about this
particular mattar I have no information
now,

SHRI BHUPESH GUPTA : I shall write
to you. But you know very well that such
things would come up in the course of
the discugsion on a Btill of this kind.

SHRI F. H. MOHSIN : Sir, Mr.
Bhupesh Gupta also referred to the Sarkar
Commussion 11 respect of one business house
1 suppose.

AN HON. MEMBER : An industrial
house,

SHRIF. H MOHSIN : I do not have
full nformation about the work of the co-
mmission but it 1s very difficult to prescribe
a tume limut for the conclusion of the work
of Commuissions.

SHRI KRISHAN KANT : Sir, ona
pomnt of order. When you are going to
reply to Mr, Bhupesh Gupts, will you 1n-
form the House about...

SHRI F. H. MOHSIN : Certainly, I

will.

Sir, 1t 1s expected that the Commuissions
would conciude their job as early as possible
but it wul be difficult to prescribe a time
limat for them,

SHRI BHUPESH GUPTA : Why?

L]

SHRI F H. MOHSIN : Because each
case depends upon the allegations 1nvolved,
on the number of witnesses that are to be
examined etc. Sometimes the witness may
have to come from very distant places, 18
some cases just one or two witnesses may be
there whereas 1n some cases hundreds of
wi'nesses may have to be examined  So the
time taken for each case will depend upon
the number of witnesses to be examined,
the number of records that have got to be
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produced and so on and it is very difficult
to fix any time limit for all the cases that
may come up before Commissions of

Inquiry.

Gir, I think I have sufficiently covered
the points raised by Members and I comme-
nd the Bill for the acceptance of the

House.

SHRI BHUPESH GUPTA : Sir, with
regard to the time factor it has been brought
to your motice by means of letters from
Members of Parliament and personally I
have also brought it to your notice thar the
ICS brotherhood has been delaying investi-
gation deliberately in the case of the pipeline
fuquiry and in some other cases. They do
not send the papers, they hold back the
files and create d:fficulties in the way. Parlia-
mentary committecs also have brought this
to the notice of the Government through
their Reports. What assurance do we have
that this notorious ICS brotherhood will not
be allowed to protect men like Mr. Nayak
by with holding papers, documents and files
from th® commission ?

SHRI F. H MOHSIN Government
will not allow anybody’s influence in running
the Administration, Government is compe-
tent enough to see that the ICS officers do
pot interfere in such matters,

MR DEPUTY CHAIRMAN : The
question is—

““That the Bill be passed.”

The motion was adopted.

SHRI BHUPESH GUPTA : Now it will
be for the ICS officers to start it I shall
bring my notice. Although we have only two
more days of this session, I mean 1t very
scriously, becausethe statement he has made
with regard to the advertisement given by
Nava Bharat Enterprises to a brochure
brought out by the National Federation of
Indian Women is a serious breach of privi-
Jege. Sir, I am prepared to bring witnesses be-
fore the committee. Unfortunately I am a
member of that committee. 1 do not know
whether I can do so. Anyway I shall not
attend the meeting of the Privileges Commi-
ttee. I believe you are the Chairman of that
Committee, 1 shall bring to you all the
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papers and also bring the person, Mr. Sandhu
and others, whe will show that they did no
give the advertisement because of any offi-
cial influence. Thay have been associated
with us for the last forty years. A telephone
call from Bhupesh Cupta is more than enough
for an advertisement—Ileave alone other
things. Dr. Z. A. Ahmad is 8 Member of
this House and his wife is a leading Membea
of the National Federation of Indian Women,
and she is a family friend of the family of
Mr. Sandhu.

MR. DEPUTY CHAIRMAN: You
may give notice of your motion.
SHRI BHUPESH GUPTA : Now the

statement has been made that because of
official influence the advertisement was given.
That was not at all the reason, It has
nothing to do with it, and that is my con-
tention. Therefore, it is a fit case of breach
of privilege of the House, because he has
deliberately misled the House.

MR. DEPUTY CHAIRMAN: You

give due notice of your motion.

SHRI BHUPESH GUPTA : I am giving
tomorrow notice of a privilege motion and
within two days you take it up in the Privi-
leges Commuttee.

RESOLUTION RE.INTERIM REPORT OF
THE PARLIAMENTARY COMMI-
TTEE APPOINTED TO
REVIEW THE RATE OF
DIVIDEND PAYA-

BLE BY THE
RAILWAY
UNDERTAKINGGS TO
GENERAL REVENUES

THE MINISTER OF RAILWAYS/
T H3A} (SHRI K. HANUMANTHAIYA) :

Sir, I beg to move the following Resolution :

““That this House approves the reco-
mmendations contained in the Inferim
Report of the Parliamentary Committee
appointed to review the rate of dividend
which is at present payable by the Railway
Uuderraking to  General Revenues as well
as other ancillary matters in connection
with the railway Finance vis-a-vis the Gene-
ral Finance which was presented to Parlia-
ment on the 7thDecember, 1971.”



